
LOK SABRA DEBATES 

LOK SABHA 

Thursdall, Augu.<1 19, 1965/Sravana 
28, 1887 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair 1 

ORAL ANSWERS TO QUESTIONS 

Food Adulteration 

+ r Shri Yashpal Slnrh: 
Sbri R. S. Pandey: 
Sbri D, C. Sharma: 
Shrlmatl Tark ... hwarl Sinha: 
Shrl Ram Harkh Yadav: 
Shrl Vishwa Nath Pandey: 
Shrl Surendra Pal Sinrh: 
Sbrl Onkar Lal Berwa: 

j :::: ~. ~~~  
-91. Shrl P. R. Chakraverti: 

Shrl P. C. Borooab: 
Sbri Sarjoo Pandey: 
Sbrl Wartor: 

I Sbrl Hlmalslnrka: Sbri Rameshwar Tantla: 
I Sbri Narendra Sinrh Mahlda: 
I Sbri R. Barua: 

l Shrl Blbbutl Mlshra: Shrl K. N. Tlwary: 
8hrl Kanakasabal: 

Will the Minister of Health be 
pleased to state: 

(n) whether it·i. proposed to set up 
a separate Inspectorate for enforce-
ment of quality and to prevent food 
adulteration; and 

(b) if so, the details of proposal? 

Tbe DePUty Mlnis&er In the MIniJ-
try of Health (Sbri P. S. Naskar): 
<a) A proposal for the establishment 
'Or a Central Unit with zonal organi-
sations to 8S5ist the State Govern-
ments in the proper implementation 

lISO (Ai) LSD-I. 

of the Prevention of Food Adullera-
tion Act, during the IV Plan, is under 
consideration. 

(b) The details of the propos.1 ar. 
being worked out. 
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Sbrl D. C. Sbarma: May I know 
whether the Inspectorates for the en-
forcement of quality and the preven-
tion of food adulteration of food have 
started functioning in the States and, 
If so, in how 'many State. they are 
functioning now and by what time 
all the States will be covered by this 
regulation? 

Dr. SU8blIa Nayar: All the States 
are implementing the Act. In some 
States the Implementation machinery 
is more satisfactory than in others. 
We have provided Rs. 12 crores in 
the Fourth Plan to help the States 
to imprOve their machinery and I 
hope thing. will imprOVe. 

Sbrl D. C. Sbarma: In how many 
States are they functioning effectively? 

Dr. Sushll. Nayar: The Implemen-
tation is being done in all the States. 
As I said, sO'me States are doing better 
than othe... I have a long statement. 
I will pass it on to the hon. Member 
if he So desires, 
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Sbrl Sureadra Pal Slurb: The hon. 
Minister just now stated that a sepa-
rate scheme is being put Into opera-
tion for the preventalion of food adul-
teration in the country. May we 
know what new inducements, finan-
cial or otherwise, have been given to 
the staff who run the scheme so that 
they may work more honestly and 
efficiently in future? 

Dr. Sushlla Nayar: I do not know 
wlrat inducements the hon. member 
has in his mind which will make them 
work more honestly and better. We 
feel that certain changes are neees· 
.ary. One is that we have suggested 
provincialisation of the services of 
the Inspectors, So that each munici-
P<llity does not have its separate Ins-
pectorate. The second is improve-
ment of the service conditions. The 
third is some Central Inspectorate to 
.ee to it that things are going on 
properly and inter-State check is done. 
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Shrl P. R. Chakravertl: Have the 
Government set up adequate machi-
nery in all the Stutes to deal with 
those who are indulging in food adul-
teration, which i. an offence equally 
heinous to them also? 

Dr. SushUa Nayar: The Govern-
ment of India have not set up any 
machinery, but the Stute Govern-
ments have set up their machinery, 
which is good in some places and 
weak in others. 

Sbrl P. C. Borooah: Has the atten-
tion of the Minister been drawn to an 
article in "The Hindustan Times" of 
August 14. where it is stated Umt the 
rice ""ld through fair price shops at 
the rate of 98 Paise per kilogram is 
a mixture of 20 per cent stone chips, 
10 per cent coarSe grains and 70 per 
cent inferior broken riCe'? If 90, does 
the Govenment think that the pre-
sent law fOr adulteration of food is 
enough to meet the situation without 
providing for deterrent punishment for 
offenders and simplification of law? 

Dr. SusblJ.a Nayar: I take the in-
formation from the han. Member. I 
have no doubt that, whoever is the 
culprit in this regard the law will 
take Cafe of him. 
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Shrl Warmr: May I know whether 
the Government have received any 
complaints from dealers in the South 
that food adulteration, especially In 
pulses and cereals, is made at the 
point of ilespatch and not 9t the point 
of receipt and no action has been 
taken by the ~n r  Government or 
the State Governments involved? 

Dr. Sushll. Nayar: No, Sir; the 
check is kept at all points. The new 
law provides th9t, if the dealer can 
prove that he has not adulterated-
certain definitihns have been given-
then the prosecution will go to th" 
man who hali done it, namely I from 
where he made .purchase. 

Shrl Narcn4ra Slnlb Mahl4a: May 
I know whether it i. a tact that Mr. 
Naskar, the Union Deputy Minister, in 
a meeting of the Central Committee 
ot Food Standards has stated the 
tollowing:-

"That the 9mendments made to 
the Act early this year had pro-
vided fOr strillgent puni,hment 
with n minimum imprisonment for 
six months for the first of!ence, 
but cases of adulteration had not 
dropped appreciably. The imple-
menta tion of the Act had a I so not 
been satisfactory." 

Further .... 

Mr. Speaker: Order, order. That is 
one nlBn'S opinion. He might ask the 
supplementary. 

Shrl NareD4ra SIa(b MahJ4a: ..... . 
whether 23.000 cu.. were pending 
before the court. till December, 1963, 
according to his own statement? 
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Shrl p. S. Naskar: It is .. fact that 
about 23,000 cases were pending in 
the various courts in the country by 
the end of 1963, and it is also a fact 
that by the end of ]964 about 19,000 
cases were pending. That is a fBct 
and I had stated that. We are ap-
pealing to the State Governments to 
look into the matter. 
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Shri P. R. Patel: Stone chips are 
used for .. dulteration of foo<igrains. 
May I know whether for manufactur-
ing these stone chips, import licences 
have been given and machinery has 
been imported under licence given by 
Government? 

Shrl P. S. Naskar: We have no in-
formation. The question may be put 
to the Ministry concerned. 

Mr. Speaker: Hon. Members should 
take ",are that the level of the debate 
does not go down. 
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